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Item No. 20 Court No. 1 

BEFORE THE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI 

M.A. No. 67/2024
In 

Original Application No. 659/2023 

Ashish Rawal Applicant 

Versus 

State of Uttar Pradesh & Ors.     Respondent(s) 

Date of hearing: 20.03.2025 

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON 
HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER 
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER  

Respondents:  Mr. Bhanwar Pal Singh Jadon, Mr. Harsh Vardhan Singh Rajawat, Ms. 

 Gargi Chaturvedi & Ms. Anjali Sharma, Advocates for UPPCB 

Mr. Vibhav Mishra, Adv. for Municipal Corporation, Ghaziabad (Through 
VC) 

ORDER 

1. Learned Counsel appearing for Ghaziabad, Municipal Corporation

submits that notification dated 25.09.2024 has been issued for handing 

over the area concerned to Uttar Pradesh State Industrial Development 

Authority (UPSIDA), therefore, UPSIDA is a necessary party.

2. Hence, we implead the following as additional respondent -

(i) Respondent no.-8-Chairman, State Industrial Development

Authority (UPSIDA), UPSIDA Complex, A-1/4 Lakhanpur

Kanpur-208024.

3. Registry is directed to issue notice to the above newly added

respondent who will have an opportunity to file reply by way of affidavit at 

least one week before the next date of hearing. 

ANNEXURE R-1
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4. List on 11.07.2025. 

 

Prakash Shrivastava, CP 

 
Sudhir Agarwal, JM 

  

 
Dr. A. Senthil Vel, EM 

 

March 20, 2025 
M.A. No. 67/2024 

In Original Application No. 659/2023 
JG.. 
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Item No. 16  Court No. 1 

BEFORE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI 

M.A. No. 67/2024
In  

Original Application No. 659/2023 

Ashish Rawal Applicant 

Versus 

State of Uttar Pradesh & Ors.      Respondent(s) 

Date of hearing: 20.01.2026 

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON 
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER 

Applicant: None appeared 

Respondents:  Mr. Bhanwar Pal Singh Jadon, Ms. Gargi Chaturvedi, Ms. Anjali Sharma, 
Ms. Disha Tiwari, Ms. Atika Singh & Mr. Shivansh Sharma, Advocates for 

R - 1, 3 & 6 

Mr. Vibhav Mishra, Adv. for Municipal Corporation, Ghaziabad (Through 

VC) 

Ms. Sakshi Kakkar, Adv. for UPSIDA 

ORDER 

1. This MA has been registered on the basis of the report submitted by

the UP PCB in pursuance to the order of the Tribunal dated 30.10.2023 

passed in OA 659/2023. The OA was disposed of recording the complaint 

of the Applicant about illegal use of the park located at the plot No. A-46, 

Kadkad Model, Site – I, Industrial Area, Sahibabad, Ghaziabad, Uttar 

Pradesh. The Tribunal had disposed of the OA directing as under:- 

“xxx xxx xxx 

5. Considering the surviving grievance, we are of the opinion that
the necessary action be taken by Respondent No.3-Member Secretary,
UPPCB. Hence, we direct Respondent No.-3, Member Secretary,
UPPCB to duly consider the above grievance, carry out the spot
inspection, ascertain the truthfulness of the allegations, take
necessary action for restoration of the park and against the person
responsible for causing damaged, if any, to the said park.

6. Let the above exercise be completed within a period of two
months from the date of receipts of copy of this order, thereafter action
taken report be submitted before the Registrar General of the Tribunal

ANNEXURE R-2
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within three months, if found necessary, the matter may be placed 
before the Court for consideration.” 

2. The Tribunal in the proceeding dated 14.08.2024 had considered the

reports submitted by the Member Secretary, UP PCB in pursuance to the 

directions issued in the OA and had noted that there was no mention about 

the damage if caused to the park and the restoration/protection of the park 

and the action taken against the persons responsible for causing damage 

to the park. 

3. The Tribunal subsequently in the proceedings dated 11.07.2025 had

noted the reports by the UP PCB and had observed that the Municipal 

Corporation Ghaziabad (MCG) in compliance affidavit had not reflected, if 

the deficiencies noted in the report were cured and the damage caused to 

the park was repaired and the park was restored to its original position. 

The observations made by the Tribunal in the order 11.07.2025 was as 

under:- 

“1. The Tribunal by order dated 30.10.2023 passed in OA No. 
659/2023 had directed for taking necessary action to restore the park 
and ensure action against the person responsible for causing damage 
to the park. 

2. The latest report of the Uttar Pradesh Pollution Control Board
(UPPCB) dated 26.11.2024 reveals that the inspection of the park was
conducted by the UPPCB on 28.08.2024 when the following
shortcomings were found:

“xxx ………………………………xxx…………………………….….xxx 
6. That in compliance to the directions given by the Hon'ble
Tribunal dated 14.08.2024, the officials of the UPPCB conducted
the inspection of the park in question on 28.08.2024. The status
of park as mentioned in attached report is given below:-

a) That the park earmarked in the name of Ramlila Park
situated at village Kadkad Model, Sahibabad Ghaziabad.  

b) That the jogging track in the park was found broken at
some places. 

c) That maintenance of park was not satisfactory.

d) That solid waste found (daily-used items) like plastic,
wrapper etc., inside the park and near the boundary wall. 
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e) That five (5) coppice wood (trees) were found fallen in the
park but no evidence of cutting was observed. 

f) That there was a mis-management of municipal solid
waste found in park and near the boundary wall of entry gate.” 

3. The report further reveals that subsequently the inspection was
done on 14.11.2024 and in that inspection also the following
shortcomings were noticed:

“1. पार्क  रे् अन्दर बाउण्ड्रीवाल रे् समीप वाकर्िं ग पाथ स्थथत है, जो कर् ववभिन्न 
जगहों पर क्षभतग्रथत पाया गया। 

2. पार्क  रे् मैन गेट रे् समीप बाउण्ड्रीवाल से लगा हुआ है। नगरीय ठोस अपभिष्ट 
अव्यवस्थथत रूप से डम्प पाया गया। 

3. उक्त पार्क  रे् अन्दर बाउण्ड्रीवाल रे् कर्नारे जगह-जगह पर नगरीय ठोस 
अपभिष्ट एर्त्र / डम्प पाया गया तथा साफ-सफाई व्यवथथा उभित नही पाई 
गई। 

4. वतकमान पररदृश्य मे उक्त पार्क  र्ा रख-रखाव सिंतोषजनर् स्थथभत मे नही है। 

5. भनरीक्षण रे् समय भलये गये फोटोग्राफ भनम्वत हैैः-”

4. The MCG has in its reply supported by the affidavit dated 19.01.2026

has taken the stand that the area concerned is not a park but an open 

space. Even in the open space the illegal dumping of solid waste or garbage 

is impermissible and it is the responsibility of the jurisdictional local body 

to keep that area clean, free from garbage and solid waste. 

5. Another plea has been raised by the MCG that the area concerned

has been transferred to the UPSIDA by notification dated 25.09.2024 (page 

164). The area concerned was notified as industrial township and by the 

communication dated 28.10.2024 issued by the Chief Secretary, State of 

UP (page 161), the UP SIDA was made responsible for maintaining the said 

area. 

6. Learned counsel appearing for the UPSIDA on instructions has

submitted that the area concerned was not transferred to the UPSIDA by 

MCG. She has sought four weeks’ time to place on record the stand of the 

UPSIDA. 
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7. In the meanwhile, the UPPCB is directed to calculate the

environmental compensation for the period from 30.10.2023 till 

28.10.2024 and also calculate the environmental compensation for the 

period from 29.10.2024 till the time direction of the Tribunal issued in the 

OA was not complied with and the solid waste from the plot concerned was 

not cleared and the plot concerned was not restored to its original position. 

For this purpose, the UP PCB is permitted to carry out the fresh inspection 

of the site to ascertain the status. Let this exercise be completed within six 

weeks and fresh report be filed atleast one week before the next date of 

hearing. 

8. List on 16.04.2026.

Prakash Shrivastava, CP 

Dr. A. Senthil Vel, EM 

January 20, 2026 
M.A. No. 67/2024 in OA No. 659/2023
A

10
259



ANNEXURE R-3 [COLLY] 11
260



UTTAR PRADESH STATE INDUSTRIAL DEVELOPMENT 

AUTHORITY 

Office of the Deputy General Manager (Civil) 

Construction Division–I 

Building No. A-03, UPSIDA Residential Colony 

Sector-16, Shastri Nagar 

Ghaziabad – 201001 

Phone: 0120-2791512 

E-mail: cd1@upsida.co.in

GSTIN: 09AAALU1000G1ZF 

The Chief Engineer, 

Municipal Corporation, Ghaziabad. 

REMINDER FIRST 

Letter No.: 267 (i-vii) /UPSIDA/DGM(C)/CD-1/Gzb         Dated: 08/05/2025 

Respected Sir, 

Kindly refer to this office letter No. 1336 dated 13.02.2025, whereby it 

was informed that, in pursuance of the Government Order No. 6285/77-

4-24 (K.S. No.-1783838) dated 28.10.2024 issued by the Industrial

Development Section-4 of the Government of Uttar Pradesh, you are 

requested to kindly provide the following information in respect of the 10 

industrial areas of UPSIDA proposed to be transferred: 

1. The list of parking areas allotted at various places by the Municipal

Corporation within the said 10 industrial areas, along with the rates at

which such allotments have been made, and all related documents.

2. The rates of all vending zones allotted within the said 10 industrial areas

and all documents pertaining to such allotments.
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3. The rates and all related documents regarding the amounts being

collected by the Municipal Corporation in the nature of Tehbazari within

the said 10 industrial areas.

4. The rates and all related documents concerning the green areas

(parks/green belts) allotted within the said 10 industrial areas.

5. The approvals, rates, and all related documents of the weekly markets

being organized by the Municipal Corporation, Ghaziabad, within the

said 10 industrial areas.

6. The list of all advertisements allotted within the said 10 industrial areas,

along with their rates and all related documents.

7. The list of all towers allotted by the Municipal Corporation within the

said 10 industrial areas, along with their rates and all related

documents.

8. Details of any other allotments made or any other activities being

carried out by the Municipal Corporation, along with all related

documents.

In the absence of the aforesaid information, the formal transfer of various 

areas of UPSIDA is not feasible. Therefore, you are requested to kindly 

provide the said information on priority so that the transfer-related 

proceedings may be ensured on priority basis. 

Yours faithfully, 

//SD// 

(R.S. Yadav) 

Deputy General Manager (Civil) 

Letter No.: 267 (i-vii) /UPSIDA/DGM(C)/CD-1/Gzb  Dated: 08/05/2025 

Copy to: 
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1. The Chief Executive Officer, UPSIDA, Kanpur – for kind perusal.

2. The Municipal Commissioner, Municipal Corporation, Ghaziabad – for

information.

3. The Additional Chief Executive Officer, UPSIDA, Kanpur – for kind

perusal.

4. The General Manager Engineering (R), UPSIDA, Kanpur – for

information.

5. The Chief Engineer, Municipal Corporation, Ghaziabad – for

information.

6. The Regional Manager, UPSIDA, Ghaziabad – for information.

7. Shri. Brahm Singh / Shri. Sonu Kumar Pandey, Manager (Civil),

Construction Division–I, UPSIDA, Ghaziabad – for necessary action.

//SD// 

(R.S. Yadav) 

Deputy General Manager (Civil) 

//TRUE TRANSLATED COPY// 
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UTTAR PRADESH STATE INDUSTRIAL DEVELOPMENT 

AUTHORITY 

Office of the Deputy General Manager (Civil) 

Construction Division–I 

Building No. A-03, UPSIDA Residential Colony 

Sector-16, Shastri Nagar 

Ghaziabad – 201001 

Phone: 0120-2791512 

E-mail: cd1@upsida.co.in

GSTIN: 09AAALU1000G1ZF 

The Chief Engineer, 

Municipal Corporation, Ghaziabad. 

REMINDER SECOND 

Letter No.: 441-vii /UPSIDA/DGM(C)/CD-1/Gzb         Dated: 06/06/2025 

Respected Sir, 

Kindly refer to this office letter No. 267 dated 08.05.2025 and office letter 

No. 1336 dated 13.02.2025, whereby it was informed that, in pursuance 

of the Government Order No. 6285/77-4-24 (K.S. No.-1783838) dated 

28.10.2024 issued by the Industrial Development Section-4 of the 

Government of Uttar Pradesh, you are requested to kindly provide the 

following information in respect of the 10 industrial areas of UPSIDA 

proposed to be transferred: 

1. The list of parking areas allotted at various places by the Municipal

Corporation within the said 10 industrial areas, along with the rates at

which such allotments have been made, and all related documents.
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2. The rates of all vending zones allotted within the said 10 industrial areas

and all documents pertaining to such allotments.

3. The rates and all related documents regarding the amounts being

collected by the Municipal Corporation in the nature of Tehbazari within

the said 10 industrial areas.

4. The rates and all related documents concerning the green areas

(parks/green belts) allotted within the said 10 industrial areas.

5. The approvals, rates, and all related documents of the weekly markets

being organized by the Municipal Corporation, Ghaziabad, within the

said 10 industrial areas.

6. The list of all advertisements allotted within the said 10 industrial areas,

along with their rates and all related documents.

7. The list of all towers allotted by the Municipal Corporation within the

said 10 industrial areas, along with their rates and all related

documents.

8. Details of any other allotments made or any other activities being

carried out by the Municipal Corporation, along with all related

documents.

In the absence of the aforesaid information, the formal transfer of various 

areas of UPSIDA is not feasible. Therefore, you are requested to kindly 

provide the said information on priority so that the transfer-related 

proceedings may be ensured on priority basis. 

Yours faithfully, 

//SD// 

(R.S. Yadav) 

Deputy General Manager (Civil) 
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Letter No.: 441-vii /UPSIDA/DGM(C)/CD-1/Gzb  Dated: 06/06/2025 

Copy to: 

1. The Chief Executive Officer, UPSIDA, Kanpur – for kind perusal.

2. The Municipal Commissioner, Municipal Corporation, Ghaziabad – for

information.

3. The Additional Chief Executive Officer, UPSIDA, Kanpur – for kind

perusal.

4. The General Manager Engineering (R), UPSIDA, Kanpur – for

information.

5. The Chief Engineer, Municipal Corporation, Ghaziabad – for

information.

6. The Regional Manager, UPSIDA, Ghaziabad – for information.

7. Shri. Brahm Singh / Shri. Sonu Kumar Pandey, Manager (Civil),

Construction Division–I, UPSIDA, Ghaziabad – for necessary action.

//SD// 

(R.S. Yadav) 

Deputy General Manager (Civil) 

//TRUE TRANSLATED COPY// 
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UTTAR PRADESH STATE INDUSTRIAL DEVELOPMENT 

AUTHORITY 

Office of the Deputy General Manager (Civil) 

Construction Division–I 

Building No. A-03, UPSIDA Residential Colony 

Sector-16, Shastri Nagar 

Ghaziabad – 201001 

Phone: 0120-2791512 

E-mail: cd1@upsida.co.in

GSTIN: 09AAALU1000G1ZF 

The Chief Engineer, 

Municipal Corporation, Ghaziabad. 

REMINDER THIRD 

Letter No.: 493(i–viii)/UPSIDA/DGM(C)/CD-1/Gzb         Dated: 17/06/2025 

Respected Sir, 

Kindly refer to this office letter No. 267 dated 08.05.2025, and letter No. 

1336 dated 13.02.2025, whereby it was informed that, in pursuance of 

the Government Order No. 6285/77-4-24 (K.S. No.-1783838) dated 

28.10.2024 issued by the Industrial Development Section-4 of the 

Government of Uttar Pradesh, you are requested to kindly provide the 

following information in respect of the 10 industrial areas of UPSIDA 

proposed to be transferred: 

1. The list of parking areas allotted at various places by the Municipal

Corporation within the said 10 industrial areas, along with the rates at

which such allotments have been made, and all related documents.
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2. The rates of all vending zones allotted within the said 10 industrial areas

and all documents pertaining to such allotments.

3. The rates and all related documents regarding the amounts being

collected by the Municipal Corporation in the nature of Tehbazari within

the said 10 industrial areas.

4. The rates and all related documents concerning the green areas

(parks/green belts) allotted within the said 10 industrial areas.

5. The approvals, rates, and all related documents of the weekly markets

being organized by the Municipal Corporation, Ghaziabad, within the

said 10 industrial areas.

6. The list of all advertisements allotted within the said 10 industrial areas,

along with their rates and all related documents.

7. The list of all towers allotted by the Municipal Corporation within the

said 10 industrial areas, along with their rates and all related

documents.

8. A detailed description of the areas where water supply network and

sewer network have been established or are operational.

9. Details of any other allotments made or any other activities being

carried out by the Municipal Corporation, along with all related

documents.

In the absence of the aforesaid information, the formal transfer of various 

areas of UPSIDA is not feasible. Therefore, you are requested to kindly 

provide the said information on priority so that the transfer-related 

proceedings may be ensured on priority basis. 

Yours faithfully, 

//SD// 
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(R.S. Yadav) 

Deputy General Manager (Civil) 

Letter No.: 493(i–viii)/UPSIDA/DGM(C)/CD-1/Gzb  Dated: 17/06/2025 

Copy to: 

1. The Chief Executive Officer, UPSIDA, Kanpur – for kind perusal.

2. The Municipal Commissioner, Municipal Corporation, Ghaziabad – for

information.

3. The Additional Chief Executive Officer, UPSIDA, Kanpur – for kind

perusal.

4. The Chief Engineer, Municipal Corporation, Ghaziabad – for

information.

5. The General Manager (R), UPSIDA, Kanpur – for information.

6. The General Manager (Jal-Kal), Municipal Corporation, Ghaziabad – for

information.

7. The Regional Manager, UPSIDA, Ghaziabad – for information.

8. Shri. Brahm Singh / Shri. Sonu Kumar Pandey, Manager (Civil),

Construction Division–I, UPSIDA, Ghaziabad – for necessary action.

//SD// 

(R.S. Yadav) 

Deputy General Manager (Civil) 

//TRUE TRANSLATED COPY// 
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UTTAR PRADESH STATE INDUSTRIAL DEVELOPMENT 

AUTHORITY 

Office of the Deputy General Manager (Civil) 

Construction Division–I 

Building No. A-03, UPSIDA Residential Colony 

Sector-16, Shastri Nagar 

Ghaziabad – 201001 

Phone: 0120-2791512 

E-mail: cd1@upsida.co.in

GSTIN: 09AAALU1000G1ZF 

The Chief Engineer, 

Municipal Corporation, Ghaziabad. 

REMINDER 

Letter No.: 1487(i–ix)/UPSIDA/DGM(C)/CD-1/Gzb         Dated: 27/10/2025 

Respected Sir, 

Kindly refer to this office letter No. 493 dated 17.06.2025, letter No. 267 

dated 08.05.2025, and letter No. 493 dated 17.06.2025, whereby it was 

informed that, in pursuance of the Government Order No. 6285/77-4-24 

(K.S. No.-1783838) dated 28.10.2024 issued by the Industrial 

Development Section-4 of the Government of Uttar Pradesh, you are 

requested to kindly provide the following information in respect of the 10 

industrial areas of UPSIDA proposed to be transferred: 

1. The list of parking areas allotted at various places by the Municipal

Corporation within the said 10 industrial areas, along with the rates at

which such allotments have been made, and all related documents.
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2. The rates of all vending zones allotted within the said 10 industrial areas 

and all documents pertaining to such allotments.  

3. The rates and all related documents regarding the amounts being 

collected by the Municipal Corporation in the nature of Tehbazari within 

the said 10 industrial areas.  

4. The rates and all related documents concerning the green areas 

(parks/green belts) allotted within the said 10 industrial areas.  

5. The approvals, rates, and all related documents of the weekly markets 

being organized by the Municipal Corporation, Ghaziabad, within the 

said 10 industrial areas.  

6. The list of all advertisements allotted within the said 10 industrial areas, 

along with their rates and all related documents.  

7. The list of all towers allotted by the Municipal Corporation within the 

said 10 industrial areas, along with their rates and all related 

documents.  

8. A detailed description of the areas where water supply network and 

sewer network have been established or are operational.  

9. Details of any other allotments made or any other activities being 

carried out by the Municipal Corporation, along with all related 

documents.  

In the absence of the aforesaid information, the formal transfer of various 

areas of UPSIDA is not feasible. Therefore, you are requested to kindly 

provide the said information on priority so that the transfer-related 

proceedings may be ensured on priority basis. 

Yours faithfully, 

//SD// 
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(R.S. Yadav) 

Deputy General Manager (Civil) 

Letter No.: 1487(i–ix)/UPSIDA/DGM(C)/CD-1/Gzb  Dated: 27/10/2025 

Copy to: 

1. The Chief Executive Officer, UPSIDA, Kanpur – for kind perusal.

2. The District Magistrate, District Ghaziabad – for information.

3. The Municipal Commissioner, Municipal Corporation, Ghaziabad – for

information.

4. The Additional Chief Executive Officer, UPSIDA, Kanpur – for kind

perusal.

5. The General Manager, UPSIDA, Kanpur – for information.

6. The General Manager (Jal-Kal), Municipal Corporation, Ghaziabad – for

information.

7. The Municipal Health Officer, Municipal Corporation, Ghaziabad – for

information.

8. The Regional Manager, UPSIDA, Ghaziabad – for information.

9. Shri. Brahm Singh / Shri. Sonu Kumar Pandey, Manager (Civil),

Construction Division–I, UPSIDA, Ghaziabad – for necessary action.

//SD// 

(R.S. Yadav) 

Deputy General Manager (Civil) 

//TRUE TRANSLATED COPY// 
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UTTAR PRADESH STATE INDUSTRIAL DEVELOPMENT 

AUTHORITY 

Office of the Deputy General Manager (Civil) 

Construction Division–I 

Building No. A-03, UPSIDA Residential Colony 

Sector-16, Shastri Nagar 

Ghaziabad – 201001 

Phone: 0120-2791512 

E-mail: cd1@upsida.co.in

GSTIN: 09AAALU1000G1ZF 

The Municipal Health Officer, 

Municipal Corporation, Ghaziabad. 

Letter No.: 1497-ix/UPSIDA/DGM(C)/CD-1/Gzb   Dated: 27/10/2025 

Respected Sir, 

It is to inform that within the industrial area Sahibabad Site-4, Ghaziabad, 

developed by the Authority, the residents of Village Kadkad Model are 

dumping garbage within the said industrial area. For this purpose, a site 

within the industrial area had been identified for the Municipal 

Corporation, Ghaziabad, and a site inspection had also been conducted 

accordingly. 

It is further submitted that due to the dumping of garbage by the villagers 

within the industrial area and the failure of the Municipal Corporation, 

Ghaziabad, to lift the garbage in a timely manner, the situation becomes 

grave and alarming. Consequently, there is widespread resentment among 
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the entrepreneurs of the industrial area, and serious displeasure has also 

been expressed by higher authorities. 

In this regard, you are requested to kindly ensure immediate clearance of 

the accumulated garbage and to take necessary action for the construction 

of a garbage collection site at the location selected within the concerned 

ward. 

Yours faithfully, 

//SD// 

(R.S. Yadav) 

Deputy General Manager (Civil) 

Letter No.: ____ / UPSIDA / DGM(C) / CD-1 / Gzb  Dated: ____ 

Copy to: 

1. The Chief Executive Officer, UPSIDA, Kanpur – for kind perusal.

2. The District Magistrate, District Ghaziabad – for information.

3. The Municipal Commissioner, Municipal Corporation, Ghaziabad – for

information.

4. The Additional Chief Executive Officer, UPSIDA, Kanpur – for kind

perusal.

5. The General Manager, UPSIDA, Kanpur – for information.

6. The Chief Engineer, Municipal Corporation, Ghaziabad – for

information.

7. The General Manager (Civil), UPSIDA, Kanpur – for information.

8. The Regional Manager, UPSIDA, Ghaziabad – for information.

9. Shri. Sonu Kumar Pandey, Manager (Civil), Construction Division–I,

UPSIDA, Ghaziabad – for necessary action.

//SD// 

(R.S. Yadav) 

Deputy General Manager (Civil) 

//TRUE TRANSLATED COPY// 
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UTTAR PRADESH STATE INDUSTRIAL DEVELOPMENT 

AUTHORITY 

Office of the Deputy General Manager (Civil) 

Construction Division–I 

Building No. A-03, UPSIDA Residential Colony 

Sector-16, Shastri Nagar 

Ghaziabad – 201001 

Phone: 0120-2791512 

E-mail: cd1@upsida.co.in

GSTIN: 09AAALU1000G1ZF 

The Municipal Health Officer, 

Municipal Corporation, Ghaziabad. 

REMINDER 

Letter No.: 1609 (i–ix)/UPSIDA/DGM(C)/CD-1/Gzb  Dated: 11/11/2025 

Respected Sir, 

Kindly refer to this office letter No. 1497 dated 27.10.2025, whereby it 

was informed that in the industrial area Sahibabad Site-4, Ghaziabad, 

developed by the Authority, the residents of Village Kadkad Model are 

dumping garbage within the said industrial area. In this regard, a site 

within the industrial area had also been identified for the Municipal 

Corporation, Ghaziabad, and a site inspection was conducted accordingly. 

It is submitted that due to the dumping of garbage by the villagers within 

the industrial area and the failure of the Municipal Corporation, Ghaziabad, 

to lift the garbage in a timely manner, the situation becomes grave and 
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alarming. Consequently, there is widespread resentment among the 

industrial entrepreneurs of the area, and serious displeasure has also been 

expressed by higher authorities. 

In this connection, you are hereby requested to ensure immediate 

clearance of the accumulated garbage and to take necessary action for 

the construction of a designated garbage collection site at the location 

identified within the concerned ward. It is further brought to your notice 

that complaints in the said matter are also being received in this office 

through the IGRS portal. 

Yours faithfully, 

//SD// 

(R.S. Yadav) 

Deputy General Manager (Civil) 

Letter No.: 1609 (i–ix)/UPSIDA/DGM(C)/CD-1/Gzb  Dated: 11/11/2025 

Copy to: 

1. The Chief Executive Officer, UPSIDA, Kanpur – for kind perusal.

2. The District Magistrate, District Ghaziabad – for information.

3. The Municipal Commissioner, Municipal Corporation, Ghaziabad – for

information.

4. The Additional Chief Executive Officer, UPSIDA, Kanpur – for kind

perusal.

5. The General Manager, UPSIDA, Kanpur – for information.

6. The Chief Engineer, Municipal Corporation, Ghaziabad – for

information.

7. The General Manager (Civil), UPSIDA, Kanpur – for information.

8. The Regional Manager, UPSIDA, Ghaziabad – for information.
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9. Mr. Sonu Kumar Pandey, Manager (Civil), Construction Division–I,

UPSIDA, Ghaziabad – for necessary action.

//SD// 

(R.S. Yadav) 

Deputy General Manager (Civil) 

//TRUE TRANSLATED COPY// 
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